FORM B

PuBLIC ANNOUNCEMENT

(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process)

Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
MILLENNIUM EDUCATION FOUNDATION

Sl. No. | PARTICULARS DETAILS
1. Name of corporate debtor MILLENNIUM EDUCATION
FOUNDATION
2. | Date of incorporation of corporate debtor 01% August, 2014
3. | Authority under which corporate debtor is Registrar of Companies — NCT of Delhi
incorporated /registered & Ha_ryana (incorporated  under
Companies Act 2013)
4. Corporate Identity No. / Limited Liability U80904DL2014NPL 269753
Identification No.of corporate debtor
5. | Address of the registered office and principal Flat N0.633, T/F, LIG, Sector 18, Phase
office (if any) ofcorporate debtor i’log%arka’ West Delhi, Delhi, India,
6. | Date of closure of Insolvency Resolution Process 215 March, 2025
7. | Liquidation commencement date of corporate 215 March, 2025 (Order received on
debtor 25.03.2025)
8. | Name and registration number of the insolvency ~ [Name: Sumit Sharma
professional acting as liquidator
Registration No.: IBBI/IPA-001/IP-P-
02323/2020-2021/13513
9. | Address and e-mail of the liquidator, as ﬁ‘dciges\?: tCl;|3/t§9 'IAC Kteslh'?'v _Ft>uram%
. ith the B orth West, National Capital Territory o
registered with the Board Delhi - 110035
Email ID: mail@sumitsharma.in
10. | Address and e-mail to be used for gomn"c'iuglicatiog Aﬁdre§53l_'°'\z'17|’
correspondence with the liquidator econd rloor, Fushpanjall Enclave,
P q Pitampura, Delhi 110034
Email ID:
liquidation.millenniumeducation@gm
ail.com
11. | Last date for submission of claims 20t April, 2025

Notice is hereby given that the National Company Law Tribunal New Delhi Court Il has orderedthe
commencement of liquidation of the MILLENNIUM EDUCATION FOUNDATION on 21st March,

2025.

The stakeholders of MILLENNIUM EDUCATION FOUNDATION are hereby called upon to submit
their claims with proof on or before 20t April, 2025, to the liquidator at the address mentioned against
item No.10.


mailto:mail@sumitsharma.in

The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with the proof in person, by post or by electronic means.

Submission of false or misleading proof of claims shall attract penalties.

Sumit Sharma

Liquidator

IBBI/IPA-001/1P-P-02323/2020-2021/13513

AFA No AA1/13513/02/300625/107006 Valid till 30t June, 2025

Date:25™ March, 2025
Place: New Delhi



WEDNESDAY, MARCH 26, 2025

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

NOTICE IS HEREBY GIVEN THAT FOLIO NO 00002458 SHARE CERTIFICATE(S) NO.
166601-66642, 165280-65283, 130797-30809, 130827-30831,130328-
30332, 130810-30824 FOR 8400 EQUITY SHARES OF RS. 10/- (RS. TEN ONLY)
EACH BEARING DISTINCTIVE NOS 14637001-14641200, 14504901-14505300,
11056601-11057900, 11059601-11060100, 11009701-11010200,11057901-
11059400 OF SELAN EXPLORATION TECHNOLOGY LTD., REGISTERED IN THE
NAME OF AMIT SHAH AND AMIT SHAH HAS BEEN LOST HAS APPLIED TO THE
COMPANY TO ISSUE DUPLICATE CERTIFICATE(S). ANY PERSON WHO HAS ANY
CLAIM IN RESPECT OF THE SAID SHARES CERTIFICATE(S) SHOULD LODGE
SUCH CLAIM WITH THE COMPANY AT ITS REGISTERED OFFICE J-47/1, SHYAM
VIHAR, DINDARPUR, NAJAFGARH, NEW DELHI, DELHI-110043, WITHIN 15
DAYS OF THE PUBLICATION OF THIS NOTICE, AFTER WHICH NO CLAIM WILL
BEENTERTAINED AND THE COMPANY WILL PROCEED TO ISSUE DUPLICATE
SHARE CERTIFICATE(S).

Name of Holder: Amit Shah

Date: 26.03.2025, Place: Ahmedabad

PUBLIC NOTICE

Notice is hereby given that Folio No.-
00020522, 00020904, 00024150, Share
Certificate Nos. 21088, 21523 & 24975
Distinctive Nos. 459667551 to 459677800,
460268281 to 460270780 & 463972021 to
463981020 Nos. of Shares 10250, 2500 &
9000 Equity Shares of Apollo Tyres Ltd.,
registered in the name of N.D. Agarwal
R/o Farm No.-4, Dera Greens, Mehrauli,
Opposite  Senior  Secondary  School,
PO Dera, New Delhi - 110074
E-mail : ndagarwal.77@gmail.com have
been lost. N.D. Agarwal is applying to the
company for issue of duplicate share
certificates. Any person who has any claim
in respect of the said shares certificate
should lodge such claim with the company
within 7 days from the publication of this
notice.

Possession Notice [For Immovable Property) Rule B-{1)

Whabaas., [he wnidessignad beng e Aulbanz ed Offices al 1IFL Home Finance Limibad {Formaly known as India Inloing
Hausing Finence Lid ) [} FL-HFL) under the Sacurisation ard Reconslroction of Finencial Assats and Enforcement of
Secaanity btesreat Acd 3002 and in eedrcise of powers confared under sactian 13012) mad with Rule 3 af me Secunty
Indarast [Enlorcement) Rules 2002, a Demand Malice was ssoed by b Aulhansed Qificar of $he company to the
Bormawarf Co-Borrowars menlionad herein balow to repey the amount notica is-hereby given to the bormowar-and tha
puils I cenera! that the undarsioned has taken pessession of te propany described hansin below n exerciss ol
poraers condamesd an him undes Section 13(4) of e said Rulas. The borrawarin paricuat and fhe public in genaral ara
hierehy cautioned not o deal with the property &nd any deabngs with the propany will be subect to the charge of IFL
HFL lor aramourd a5 menlicesd henain ander sith infarest ibenecn, The Bomowees a0enbon & inabed 1o prosisions ol
sub-secion () of sacticn 13 of the A, fhe bamower dears the dues of the "lIFL HFL™ togathar with all costs. chamgas
and expenses incumad, at any time before the date fined for ssle ar transfer, e secured Aasets shall rat be soid o
rareshermed by "HFL HFL" and no furlher stopshall bataken by “RFL HEL™ for ransher or sk of lha secarad assels

Narms of the Borroweris) Description of the Secured Assat [ Total Curtstanding | Date of | Date of
Co-Bomowens) {Immovabla Property) Dues (Rs)  [Demand Posse
M Vinod Bumar  [AR that piece and parcal of Buillt Up Lefl Side Front] ¥ 380805100/~ Notice | ssive
Singh, Portion Of Second Floar Without Rool Aerrace| {Rupees Thirty | 11-1d- fid1-03-
Mis Ruby Coaching  |Rights, Part Of Freahald Property Beanng Mo.wz| Eight Leih Eight 2024 | 2025
Llass, 2760, Situstad In The Ares 04 Village Nargnag In| Thousand and
Mrs. Ruby Singh | The Abadi Of Inderpuri New Deihi-110012 Area| Fy Ona Oniy)
Prospect No.  |admeasuring (IN 53, FT.}: Froperty Type:| |
10452091 Arae_Admeasunng Property Area: T86.51

Place ; Cantral Dalhi ; Date (26032025

Far, furthar delails please contactio Authorised Officer at Branch Office - &-1C & A-10, 2nd floor, Noica Sac 16, Moida,
Gaulam Budh Magar- 201301 or Corporate Office: IFL Tower, Plot Mo, B8, Udyog Vikar, Ph-1Y Gurgaon, Hanpane

Sdi-, Authorised Officer, For IIFL Homea Finance Lid

GRO

DEMAND NOTICE

RULES, 2002, (“THE RULES”)

The contents of the demand notice(s) are extracted herein below:

U GRO Capital Limited

4th Floor, Tower 3, Equinox Business Park, LBS Road, Kurla,
Mumbai 400070

UNDER THE PROVISIONS OF THE SECURITIZATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND EN-
FORCEMENT OF SECURITY INTEREST ACT, 2002 (“THE ACT”) AND THE SECURITY INTEREST (ENFORCEMENT)

The undersigned being the authorised officer of UGRO Capital Limited under the Act and in exercise of the powers
conferred under Section 13(2) of the Act, read with the Rule 3, issued Demand Notice(s) under Section 13(2) of the Act,
calling upon the following borrower(s) to repay the amount mentioned in the respective notice(s) within 60 days from the
date of receipt of the said notice. The undersigned reasonably believes that the borrower(s) are avoiding the service of the
demand notice(s), therefore the service of the demand notice is being effected by affixation and publication as per the Rules.

SI.No. Name of the Borrower(s)

Demand Notice Date and Amount

1.REAL BUY 15 2. TANU SHARMA
1. 3. HARDUTT SHARMA 4. PANKAJ SHARMA
LAN - HCFDELSEC00001007996

Demand Notice Date: 07/03/2025
Notice Amount: Rs. 4,546,398.00
As on 05/03/2025

Property Description- Residential Property bearing No. 60-B, Area measuring 100 Sq.Yds. ie 83.61 Sq.mtrs, out of Khasra
No. 318/2, situated in Residential Colony Anand Vihar, PKT- B, Nasarpur Pargana Loni, Distt. Ghaziabad, U.P

Place: GHAZIABAD

Date: 26/03/2025

The borrower(s) are hereby advised to comply with the demand notice(s) and pay the demand amount mentioned therein
and hereinabove within 60 days from the date of this publication together with applicable interest, late payment penalty,
bounce charges, cost and expenses etc. till the date of realization of the payment. The borrower(s) may note that UGRO
Capital Limited is a Secured Creditor and the loan facility availed by the borrower(s) is a secured debt against the immovable
property(ies) being the secured asset(s) mortgaged by the borrower(s) with UGRO Capital Limited.

In the event, the borrower(s) are failed to discharge their liabilities in full within the stipulated time, UGRO Capital Limited
shall be entitled to exercise all the rights under Section 13(4) of the Act to take possession of the Secured Asset(s) including
but not limited to transfer the same by way of sale or by invoking any other remedy available under the Act and the Rules
thereunder in order to realize the dues in the loan account of the borrower(s). UGRO Capital Limited is also empowered to
ATTACH AND/OR SEAL the Secured Asset(s) before enforcing the right to sale or transfer. Subsequent to the sale of the Se-
cured Asset(s), UGRO Capital Limited also has a right to initiate separate legal proceedings to recover the balance dues, in
case the value of the Secured Asset(s) is insufficient to cover the dues payable by the borrower(s) to UGRO Capital Limited.
This remedy is in addition and independent of all other remedies available to UGRO Capital Limited under any other law.
The attention of the borrower(s) is invited to Section 13(8) of the Act in respect of time available, to redeem the Secured
Asset(s) and further to Section 13(13) of the Act, whereby the borrower(s) are restrained/prohibited from disposing or dealing
with the Secured Asset(s) or transferring the same by way of sale, lease or otherwise (other than in ordinary course of
business) any of the Secured Asset(s) without prior written consent from UGRO Capital Limited and non-compliance of
the above is an offence punishable under Section 29 of the Act. The copy of the demand notice(s) is available with the
undersigned and the borrower(s) may, if they so desire, collect the same from the undersigned.

Sd/-(Authorised Officer)

For UGRO Capital Limited, authorised.officer@ugrocapital.com

[Pursuant to Rule 17 of Limited Liability
Partnership Rules, 2009]
BEFORE THE REGISTRAR OF
COMPANIES, KANPUR
In &e matéar af Limitad Liabildy Parinemship Aok,
2008, Section 13 of Limbed Labiky Parinership
Act, 2008 end Rule 17|4) of Limbkad Liabilty
Parfraraig niles, 2009
AMD
| T magler of
DEVINDIE CONSULTANT AND
SOLUTIONS LLP [LLPIN ABZ-D483),

A LLP Ragistered under (he LLP A, 2008
heving its Regisierad Offica at E 1603, Pratesk

Slylame, Sector 45, Nakda, 201303,

e rereeenee PERICIONET
Herdiog i hesakny green 1o the General Pubfic that
the LLP propases to make application ta the
Registrar of Companies, Kanpur, ursler secticn
13 aof the Limiled Liakilty Parinership 2008 far
change &5 Regstersd affice fom SSale of Ubtar
Pradesh fo Haryana
Ank parson whase inderaslis iRk lobe allectad by
the propesed change of the registered office of the
LLP many delivar or causa ko be dalvered orsend by
reqisterad pest af hisfer shigctkng supportad by
anaffidiavit stating the nature of hishermerest and
qrouniss of oppasiian 1o he Regisirae af
Companies, Kanpur, 8% 3TMT, Westcott
Buidling, The Mall, Kanpur-X08001 Uitar
Pradesh, within twenty ane days from the date of
pubiication ol s nolice wilk a copy of 1ha
appicant LLP a2 itg registerad offce a1 e addracs
menlioned balow: E 1603, Pratesk Stylome,
Seclor 45, Moida, 201303

Far DEVINDIE COMSULTANT AND

SOLUTIONS LLP

Sd/-

Oiate - H0GE2025 Praveen Gang
Place | Noids (Designated Partnark

DIN: 10036082

Registored Office: E 1603, Prateck Shiame
Zaclor 45, Maoida, 201303

Form No. INC-26
{Pursuant to Rule 30 of the Companies
(Incorporation) Rules, 2014}
Before the Central Government, Regional
Director, Northern Region, New Delhi
In the matter of sub-section (4) of Section 13 of
Companies Act, 2013 and clause (a) of sub-rule
(5) of Rule 30 of the Companies (Incorporation)
Rules, 2014
AND
In the matter of
TSS EDUCATION SERVICES PRIVATE
LIMITED (FORMERLY MR HUNGER
RESTAURANTS PRIVATE LIMITED)
(CIN: U55200DL2016PTC299734)
having its Registered Office at
W2z-271, A-2, GROUND FLOOR, GALI NO.-18
KRISHNA PARK EXTN, NEAR TILAK NAGAR,
NEW DELHI, Delhi, India - 110018
......... Applicant Company / Petitioner

NOTICE is hereby given to the General Public
that the company proposes to make an
application to the Central Government under
Section 13(4) of the Companies Act, 2013
seeking confirmation of alteration of the
Memorandum of Association of the Company
in terms of the special resolution passed at the
Extra Ordinary General Meeting held on
19t February, 2025 to enable the company to
change its Registered Office from "National
Capital Territory of Delhi” to the "State of
Haryana”.

Any person whose interest is likely to be
affected by the proposed change of the
registered office of the company may deliver
either  on the MCA-21  portal
(www.mca.gov.in) by filing investor
complaint form or cause to be  delivered or
send by registered post of his /her objections
supported by an affidavit stating the nature of
his / her interest and grounds of opposition to
the Regional Director, Northern Region,
Ministry of Corporate Affairs, B-2 Wing, 2nd
Floor, Pt. Deendayal Antyodaya Bhawan, CGO
Complex, New Delhi-110003 within fourteen
(14) days from the date of publication of this
notice with a copy to the applicant Company
at its Registered Office at the address
mentioned below:-

W2z-271, A-2, GROUND FLOOR, GALI NO.-18
KRISHNA PARK EXTN, NEAR TILAK NAGAR,

NEW DELHI, Delhi, India - 110018
For & on behalf of
TSS EDUCATION SERVICES PRIVATE
LIMITED
Sd/-
TARUN CHAWLA
(DIRECTOR)
DIN : 02758842

Date : 25.03.2025 | Place : New Delhi

U GRO Capital Limited

4th Floor, Tower 3, Equinox Business Park, LBS Road, Kurla,

Mumbai 400070

POSSESSION NOTICE APPENDIX [

(SEE RULE 8(1)) FOR MOVABLE PROPERTY

Whereas, the undersigned being the Authorized Officer of UGRO Capital Limited, having
its registered office at 4th Floor, Tower 3, Equinox Business Park, LBS Road, Kurla, Mum-
bai 400070, under the Securitisation and Reconstruction of Financial Assets and Enforce-
ment of Security Interest Act, 2002 (54 of 2002) and in exercise of the powers conferred
under Section 13 (12) read with rule 3 of the Security Interest (Enforcement) Rules, 2002,
issued a demand notice dated 08-01-2025 calling upon the Borrowers 1) M/S S K
CUTTING TOOLS and 2) SUNIL KUMAR and 3) SAVITA having Loan Account Num-
ber HCFDELMLN00001021595 to repay the amount mentioned in the notice being
¥ 25,18,286/- (Rupees Twenty Five Lakhs Eighteen Thousand Two Hundred Eighty
Six Only) as 07-01-2025 together with interest thereon, within 60 days from the date of
receipt of the said notice.
The borrowers having failed to repay the amount, notice is hereby given to the borrowers
and the public in general that the undersigned has taken possession of the property
described herein below in exercise of powers conferred on him under sub-section (4) of
Section 13 of the Act read with Rule 8 of the said rules of the Security Interest
(Enforcement) Rules 2002 on this 24th day of March of the year 2025.
The borrowers in particular and the public in general is hereby cautioned not to deal with
the property and any dealings with the property will be subject to the charge of
UGRO Capital Limited for an amount of being ¥ 25,18,286/- (Rupees Twenty Five
Lakhs Eighteen Thousand Two Hundred Eighty Six Only) as 07-01-2025 together
with interest thereon.
The borrower’s attention is invited to provisions of sub-section (8) of section 13 of the
Act, in respect of time available, to redeem the secured assets.

Schedule of the Secured Asset(s):

S.No. Model Make Invoice No.
1. | _BATLIBOI MAKE CNC TURNING CEN- | BATI |BOILTD | MTU/UDH/1798
TER MACHINE MODEL SPRINT-20TC ZX
2 BATLIBOI MAKE CNC TURNING BATLIBOI LTD
CENTER MACHINE MODEL SPRINT- MTU/UDH/800
20TC VX (20 TC ZX)

Place:GHAZIABAD-UTTAR PRADESH
Date: 26.03.2025

Sd/-(Authorised Officer)
For UGRO Capital Limited

easy EASY HOME FINANCE LIMITED

Corporate Office: 302, 3” Floor, Savoy Chambers, Dattatray Road,
Santacruz (W), Mumbai - 400054.

Branch Office: Plot No. 24 , 3rd Floor, Front Side, Sewak Park,
Dwarka More, New Delhi 110059.

DEMAND NOTICE

Under Section 13(2) of the Securitization and Reconstruction of Financial Assets
and Enforcement of Security Interest Act, 2002 read with Rule 3 (1) of the Security
Interest (Enforcement) Rules, 2002. The undersigned is the Authorized Officer of
Easy Home Finance Limited (EHFL) under Securitization and Reconstruction of
Financial Assets And Enforcement of Security Interest Act, 2002 (the said Act). In
exercise of powers conferred under Section 13(12) of the said Act read with Rule 3
of the Security Interest (Enforcement) Rules, 2002, the Authorized Officer has
issued Demand Notices under section 13(2) of the said Act, calling upon the
following Borrower(s) (the “said Borrower(s)"), to repay the amounts mentioned in
the respective Demand Notice(s) issued to them that are also given below. In
connection with above, Notice is hereby given, once again, to the said Borrower(s)
to pay to EHFL, within 60 days from the publication of this Notice, the amounts
indicated herein below, together with further applicable interest from the date(s)
mentioned below till the date of payment and/or realization, payable under the
loan agreement read with other documents/writings, if any, executed by the said
Borrower(s). As security for due repayment of the loan, the following assets have
been mortgaged to EHFL by the said Borrower(s) respectively.

Name of the Borrower(s) / D(lemand Description of secured asset
Guarantor (s) Notice Date (Immovable property)
and Amount
Property No. 312 and 313, Khasra
1.LAN: HL00025524, 17/02/2025 | No. 144, Village Nawada Delhi
Dwarka Branch State Colony Known as Vipin
Mr. Anuj Sharma Rs. Garden,Uttam Nagar,Near by Rose
Mrs. Rekha Sharma 15,62,383/- | Valley School, West Delhi, India,
110059

If the said Borrowers shall fail to make payment to EHFL as aforesaid, EHFL shall
proceed against the above secured assets under Section 13(4) of the Act and the
applicable Rules, entirely at the risks of the said Borrowers as to the costs and
consequences. The said Borrowers are prohibited under the Act from transferring
the aforesaid assets, whether by way of sale, lease or otherwise without the prior
written consent of EHFL. Any person who contravenes or abets contravention of
the provisions of the said Act or Rules made there under, shall be liable for
imprisonment and/or penalty as provided under the Act. Sd/-

Place: Delhi Authorized Officer
Date: 26.03.2025 Easy Home Finance Limited

FORM B
PUBLIC ANNOUNCEMENT
(Reguiation 12 of the Insolvency and Bankruptcy Board of India
(Liguidation Process) Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF MILLENNIUM EDUCATION FOUNDATION

RELEVANT PARTICULARS

'Sl. PARTICULARS DETAILS
1, |Name of comorate debior MILLENNIUM EDUCATION FOUNDATION
2. |Dateof incorparation of corporate debitor | (st Auguss, 2014 |
3 E.ﬂ.uhc-rit'j nder which corporabe debbor | Registrar of Compames = NCT of Delh & Haryara
| |isincerporatad jreqistenad (incerparatad under Comparnas Act 2013)
4. |Corporate keniity Mo. | Limibed Liabdity | IAE040L2014NPL269T52
| Mentification No. of comorale dabior
5. |Address of the regsiered offca and|Flat MoB33, TIF, LIG, Seclor 18, Phase 2
\principal office {if any) of corporate |Dwarka, West Debhi, Delhi, indi, 110078

|debtor

5. ;’Jm&-ﬂr"chsure nms'n'._ﬂm,- Resolufion | 21si Ma'Eﬁ-,- 2025
{Process

7. |Uiqudation commencement dale of |18l March, 2025 [Order received on 25.03 2025)
{corporate cebior

8. i?'-larra and registration numbar of the [Name: Sumit Sharma
(insolvency professaonal acting Registration No.:
a5 liguidator IBEINPA-DNIP-P-O232 3 2020-202111 3513
9, |Addrass and e-mail of the bquidator, as |Address: C-3%9 &, Keshay Puram, Narth West,
registenad wif e Board Mational Capsal Tembory of Delhi - 110035
|1 Emall ID: mail@sumitzharmain
10, |Addrass and e-mail to be used for|Communication Address: A-17, Sacond Flogr,
;mresmrden:e with the liguidator Pushpaniall Enclave, Piampura, Dielhi 110034
Email 1D:
Iiquidation. millenniumeducadardamail. com
11, Last fiata for subméssion of claims 20Mh Apl, 2025 |
Mofica is haraby given thaf the National Company Law Tribunal New Dalhi Court 1l has
orderad the commencemeant of iguidation of the MILLENNILIM EDUCATION FOURDATION
on21stMarch, 2025,
Thie stakeholders of MILLENNILIM EDUCATION FOUNDATION are hereby called upon to
subrmit their claims with proof on or before 20h Agal, 2025, to the ligudator at the address
menbioned sganst tem Mo 10.
The financial creditors shall submi thair ciaims with proof by electronic means only. All ofher
creditors may submit the claims with the proof in parson, by postor by electrenic means.
Submission of false or misleading proof of claims shall atiract penaities.

Sumit Sharma

Liquidater

Date: 25032025 [BBIIPA-DD1/IP-P-D2323/2020-2021/13513
Place: New Delhi AFA No AA1/13513102/300625/107006 Valid &l 30th June, 2025

HINDUJA HOUSING FINANCE LIMITED (D

Corporate Office: No. 167-168, 2nd Floor, Anna Satai, Saldapet. Chennai - HOLISIRES PIJANGE
GO004 5, Tamil Mady, Indi, Branch office: at Office No-286, Pocket-1, Second Floar, Sector-25, Near
GHG Parnp, Bohinl, New Dehl-110085. Authorized Cifices. Me Parmod Chand, Confact Mg
2980338758, Ermall: pasmpd. Chandisehindujahousinglinancs, Lom

NOTICE OF SALE THROUGH PRIVATE TREATY SALE OF IMMOVABLE ASSETS CHARGED
TOHHFL UNDER THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS
AND ENFORCEMENT OF SECURITY INTEREST ACT 2002 (SARFAESIACT),

The undersigned as Authorized Officer of HHFL has faken over possession of the
schedule property of the SARFAES| Act. PubBic at large is informad that the secured
properiyas mentionad in the Schedule are avgilable for szle through Private Treaty, as per
the terms agraeabla 1o HHFL for realization of it's dues on “AS 15 WHERE IS BASIS" and
“AS |5 WHAT I3 BASIS™,

Standard terms & conditions lor sale of property through Private Treaty are as under:
1. Sada throwgh Private Trealy will beon "AS IS WHERE 15 BASIS" and "AS IS WHAT IS BASIE™.
2. The purchaser will be required to deposit 25% of the sake consideration on the next
working day of receipt of HHFLs accepltance of offer for purchase of property and the
remaining amount within 15 days thereafier. 3. The purchaser has to deposit 105 of the
offered amount along with application which will be adjusted agamist 25% ol the depositio
be made a5 per clavse (2) above. 4. Failura fo-remit the amount a3 required under clawse
(&) above will causs Torfelure of amount already paid including 10% of the amount pald
along with application. §. Incasa-of non-acceptance of offerof purchase by the HHFL, the
amount of 10% paid along with the application will be relunded without any Inferest, 6.
The property is being sold with all the existing and future encumbrances whether known
ar unknown to HHFL, The Authorized Officer Sacured Greditor shall nol be responsibla in
any way for any thind=parfy clams / rights / dues. T. The purchaser should conduct due
diligence on 24 aspacts related 1o the property (under sake through private traaty) 10 his
satisfaction. The purchaser shall not be entitiad to make any claim against the Authorized
Officar / Secured Creditor in this regard at a [ater date. 8. HHFL reservas the right to reject
any offer of purchase without assigning any reazon. 9. In case of more than one offer,
HHFL will accept the highast offer. 10, The interestad parties may contact the Authorized
Officer for turther details / clarifications and for submitting their application. 11, The

urchaser has to bear all stamp duty, registration fee, and other expanses, taxes, dutiesin
J ANA SM ALL FIHA.HCE BAMK Registered Office: The Fairway, Ground & First Floor, Survey No.10/1, 11/2 & 12/2B, Off Domlur, Koramangla Inner Ring fFlE‘HHH"..‘iIJF ourcliass oithe pruﬂu:t;.'?l E.HSHtlE-'Ei:'}-i:IJH]'H irtaucurda:nciwill'-ihe phlfubiciy
Road, Next to EGL Business Park, Challaghatta, Bangalore-560071. Branch Office: G-01, Ground Floor, Cyber Heights, SARFAESI Act/Rules 13. Date of Sale will be 12.04.2025.
A Schedhuled Commercial Bank! | Vibhuti Khand, Gomti Nagar, Lucknow, Uttar Pradesh-226010. ~SCHEDULE Description of the Praperty (Secured Assel) TEecerva Brice
DEMAND NOTICE UNDER SECTION 13(2) OF SARFAESI ACT, 2002. Property Bearing No. M-78 and 79, 20d Floor Right Side, Without| Rs. 45,00,000/-
Whereas you the below mentioned Borrower's, Co-Borrower's, Guarantor's and Mortgagors have availed loans from Jana Small Finance Bank Limited, by mortgaging your POSSESSION NOTICE Roof/Terrace Rights, Land Area Measuring 133 5q. Yards, i.e 111.35q.| (Rupees Forty
immovable properties. Consequent to default committed by you all, your loan account has been classified as Non-performing Asset, whereas Jana Small Finance Bank Whereas, the authorized officer of Jana Small Finance Bank Limited under the| |Mirs, Out af Killa No. 19, Rect No. B8, Situated in the Area of Village| Five Lakh(s)
Limited being a secured creditor under the Act, and in exercise of the powers conferred under section 13(2) of the said Act read with rule 2 of Security Interest (Enforcement) Securitization And Reconstruction of Financial Assets And Enforcement Of Security | | Hastsal, Colony Known as  M-Block, Prem Nagar, Uttam Nagar, New Only)
Rules 2002, issued Demand notice calling upon the Borrower's/ Co-Borrower's/ Guarantor's/ Mortgagors as mentioned in column No.2 to repay the amount mentioned in the Interest Act, 2002 and in exercise of powers conferred under section 13 (2) read with | | Diefhi ~ 110059. Bounded by: East: Portion of Said Property West:
notices with future interest thereon within 60 days from the date of notice, but the notices could not be served on some of them for various reasons. [)lgfrgm?;rt(gg/s%%ugtgrrlg:[/(\?g?:;[s()lzTgﬁ?r?mintésu’:ﬁz Zggrzr clasvsgresd ?:":2“: “‘t’rt]':ezézhhn"i Property No. M-80 North: Road 30 Fi. South: South 10 FL.
gr.| Name of Borrower/ |, .\ " ¢ No. _ _ Date of NPA |, =\t Due in Rs. mentioned against the respective nam%s tggether with interest thereor? a¥the applicable| [Pvt fial No. 204, on 15t floor (Rear Side Middie Flat) Without| Rs. 18,50,000/-
No. Co-Borrower/ & Loan Amount Details of the Security to be enforced & Demand | as on rates as mentioned in the said notices within 60 days from the date of receipt of the said | | Rood/Terrace Rights, Area Measuring 65 Sq. Yards, Out of Buill-Up|  (Rupees
Guarantor/ Mortgagor Notice date notices, along with future interest as applicable incidental expenses, costs, charges etc. Frz!lﬂ;gf %l;&ﬁﬂﬂdpr'ﬂiﬂﬂ ;l Plot HU-EEEE. P.ﬂ:r:_.'n;f K:l'lﬂilra H':.‘;:HLEI min Ei:h’ff:;l
1 i Loan Account No. [Mortgaged Immovable Property: Property Details: All that part and parcel of a .| Rs.5,55,080.20 incurred till the date of payment and/or realisation. and 733, Siluated In the Revenue Estate ol Village Nawada, Uttam| Laknis) Rty
1) Mr. Danish 30739630000071 |residential plot Part of Private Plot No.51, admeasuring area 63.62 Sq.yds i.e. 53.21 pate of NPA; (Rupees Five Lac Sr. Borrower/ 13(2) Notice Date/ | Date/ Time | | Nagar, Delni - 110059, Bounded by: East: Enirance/Front Flal/ioad | Thousand Oniy)
(Borrower), . . . . 03.03.2025 | _ " Loan No Co-Borrower/ Outstanding Due | & Type of 25 Ft Wide West: Others Property North: Rear side RHS Flat/Partion
2) Mirs. Sanjida 30739630000147 |Sq.mtrs, situated at Khasra No.853 Min, Daraa Kottalla Swad Bairoon, Darﬁbadl Rahmat Demand Flfty Five Thousand No. c G ol Mort g g ype ¢ prigbye IEES- bR 6o LHS I:"F 1o of Plot No. 286
Loan Amount: |Colony, Saharanpur, Uttar Pradesh-247001. Owned by Mrs. Sanjida Begum,| . . | Eighty and Twenty D aRdagol (inRs)ason  [Possession| |ofPlotNo. 266 South: Rear side avrarion 0.
Begum Rs. 6,00,000/- | Wio. Mr. Ahasan. Bounded as: North: 15 Feet wide Road, South: Part of Plot No.51, | Notice Date: | “paieq ony) 1 1) Mr. Mukesh 08.01.2025 Date: drd Floor (LHS) Flat With Roof Rights Area Admeasuring 30 Sq. Yards| Rs. 42.50,000/-
(Co-Borrower) Rs.4,00,000/- |East: Part of Plot No.50 of Smt. Mohsina, West: Part of Plot No.52 of Smt. Mahsar Jahan.| 24032025 | as of 17-03-2025 (Applicant), " RS-16é?8,586/£ | 2503 o005 | | Buill Upon Plot No. 19-A Area Measuring 150 Sq. Yards, Part OF (Rupees Forty
Notice is therefore given to the Borrower/ Co-Borrower/ Guarantor & Mortgagor as mentioned in Column No.2, calling upon them to make payment of the aggregate amount as shown 30413610000411 2) Mrs. Prabha ( uPSe:VSengtE?;ht é Time: gh“;?h"n' g:ﬁ Silml:aud In T:"E w"?’ Ha;n;la.‘m?; Hg;"““':s FIII""'“TI;I“h“} d
in column No.6, against all the respective Borrower/ Co-Borrower within 60 days of Publication of this notice as the said amount is found payable in relation to the respective loan & (Co-Applicant) Thousand Five 11:15 A.M. Bm dl At E “I'Blﬂalh 1:" !nﬂfﬁi ',:'" El]EFt-FI d Nt rth'ﬂl;:lh o RIS l}n]u““
account as on the date shown in Column No.6. It is made clear that if the aggregate amount together with future interest and other amounts which may become payable till the date 30419800000014 ’ Hundred and Eighty | symbolic Fnun an;s i!-EEI # "SWEHE SE:;iI Vo e <
of payment, is not paid, Jana Small Finance Bank Limited shall be constrained to take appropriate action for enforcement of security interest upon properties as described in Column 3) Mr. Gaurav Thakur Six Only) ymbol | FHOSILy SaRle: ERiTanch SININTHNA HACUIMEIS Fipe ity
No.4. Please note that this publication is made without prejudice to such rights and remedies as are available to Jana Small Finance Bank Limited against the Borrower's/ (Co-Applicant) as on 07.01.2025 | POSSession | Ipjare: Demi Diate : 26.03.2025 Authorised Officer- Hinduja Housing Finance Limited
Co-BloIrrower's/ Quarantor's/ Mortge_]gorslof the said financi_als under thel law, you are further requested tq note that as per sectionl 13(13) .Of the said act, you are regtrained/ Description of the Property: Al that piece and parcel of the Immovable Property
prohibited from disposing of or dealing with the above security or transferring by way of sale, lease or otherwise of the secured asset without prior consent of Secured Creditor. bearing Plot Area Admeasuring 67 Sq.yards from Khewat/ Khata No.469/414,
Date: 26.03.2025, Place: Saharanpur Sd/- Authorised Officer, For Jana Small Finance Bank Limited Khatauni No.563, Mu No.36, Killa No.5(8-0) situated at Waka Mauja Baselava, Tehsil
& District Faridabad. Owned by Mrs. Prabha, W/o. Mr. Mukesh. Bounded as: East:
Plot of Dhura, West: Rasta 8 Ft., North: Plot of Braj Mohan, South: Other's Araji.

Zonal Office- Krishna Plaza, C-2/6, D-Block,
Ganga Nagar, Mawana Road, Meerut (U.P.)

POSSESSION NOTICE

|Rules- B(1)] (For Immowable Property)

FORM A
PUBLIC ANNOUNCEMENT

(Linder Regulation & of the Insolvency and Bankruptcy Board of India
iinsolvency Resolution Process for Corporale Persons) Regulations, 2016)
RELEVANT PARTICULARS -
Barsilty Highways Praject Limited
212010
Registmar of Companias (ROC) - Dedhi & Harana

Whereas the Borrower's/ Co-Borrower's/ Guarantor's/ Mortgagors, mentioned herein
above have failed to repay the amounts due, notice is hereby given to the Borrower's
mentioned herein above in particular and to the Public in general that the authorised
officer of Jana Small Finance Bank Limited has taken possession of the properties/
secured assets described herein above in exercise of powers conferred on him under
Section 13(4) of the said act read with Rule 8 of the said rules on the dates mentioned
above. The Borrower's/ Co-Borrower's/ Guarantor's/ Mortgagors mentioned herein
above in particular and the Public in general are hereby cautioned not to deal with the
aforesaid properties/ Secured Assets and any dealings with the said properties/
Secured assets will be subject to the charge of Jana Small Finance Bank Limited.

Place: Delhi NCR Sd/- Authorised Officer,
Date: 26.03.2025 For Jana Small Finance Bank Limited

JANA SMALL FINANCE BANK (A Scheduled Commercial Bank) | ||*
Registered Office: The Fairway, Ground & First Floor, Survey No.10/1, 11/2 &
12/2B, Off Domlur, Koramangla Inner Ring Road, Next to EGL Business Park, 3
Challaghatta, Bangalore-560071. Branch Office: 16/12, 2nd Floor, W.E.A, Arya
Samaj Road, Karol Bagh, New Delhi-110005.

=

(i) UCO Bank
Whereas, the undersigned being the Authorized Officer of the UCO Bank under the Securitisation and Reconstruction of
Financial Assets and Enforcement of securty Interest security Interest Act, 2002 (Act No. 54 of 2002) and in exercise of
powars confarred under section 13(2) read with Rule 3 of the Secunty Interast {(Enforcement) Rule, 2002, issued a damand
notice calling upon the Bormower [ Guarantor as given below to repay the amount mentioned below within 60 days from the
racaipt of the said notice, The Borrower/Guarantor having failled to repay the amount, notice is heraby given 1o the bommower
and the public in general that the undersigned has taken possession of the properties described befow in exercise of powers
conferred on him'her under section 13(4) of the said Act read with Rule 8 of the said Rules on this balow mention dated. The
Borrower/Guarantor in particular and the public in general is hereby caufioned not to deal with the properties, and any dealings
with the property will be subject to the charge of UCO BANK, Branch for the amount detailed below and interest together with
gxpenses thereon. (The borrower's attention is invited to provisions of sub-zection (8) of section 13 of the Act in
respect of time available to redeem the secured assets)

3 Name of the Branch/
IHe Borrower

1./BRANCH: BULANDSHAHR

(1) (Borrower) Brahma Service Station,
Prop. Jogendra Singh Sfo Late Phool
Singh Add:-329/11, Sanjay Atta Chakki,
Radha Nagar, Bulandshahr U.P. 203001
Guarantor (1) Ramwati Devi W/o Late Shri
Phool Singh (2) Kranti Devi W/o Braham
Singh Add:- House No. 32911 Near Sanjay
Atta Chakki, Radha Nagar, Bulandshahr
LL.P. 203001

2. BRANCH: BULANDSHAHR A Residential House Admeasuring 167.32 Sq.Mir. Situated at House No. 578
(Borrower): Jogendra Singh Slo Late Phol (Old) & 588 (New) Radha Nagar, Near By Sanjay Atta Chakki Bulandshahr, U.P
Singh and Co- Borrower Ramwati Devi Wie| 203001, Boundarnes: East House Of Bablu, West: Road, North: House of

Late Shri Phool Singh. Add:- House No.|MukeshKumar, South, Road
329/11, Radha Nagar Near Sanjay Afta Demand Notice Date : 04.01.2025 , Date of Possession ; 20.03.2025

Mama of corporats defar
__|Dals of inpeeporation of corparate deirior
Bygnarity undar which comporata debooe is
__|incomporated / reglstered

Corporste Idendty Mo ! Limibea Lisbiity
Idanlifalion No. of comparale debior
Address of the negistensd office and
principal office (F any) of comporate debior

B [ | et

LM SR04 204 (PLCOE042

Xa |

B2 Chandra Kanta Complex, Shad No,. I & 3, MNasr
Muotro Pillar Mo 161, Mew Ashok Magar | NEW DELHI,
insoivancy commencement dabe in respect | Debe of CIRP Commencament Order. 23082024 which
ol o poraa dabilor was kepl in abayance by the Hanble BCLT eeder isell
Ko, the Hanble:-MCLAT, Hew Db vide &5 order dated
24032025, nas dracked the RP 10 proceed with the CIRE
and (e Bme perasd o 5.10,2024 bo 24.03 002 Shas
baan sxchaded fom tha CIRP

Saturday, 30 Awgust 2023

(e 150 day exchuding Time Perad from 15102024
T 24, 03 025

Chas Sandesp Goal

Re Mao: [BEVIPA-COEPNOKIZARITT- 1810553

AFA Mo AOREIHN AN0ERE 301302

vaid uphs 3005 226

130, Pratap Bhawan, 5 Bahwedur Shah Lalar Marg,
Cerdal Dok 110002

Emait - ?I@W_HDE@HW.E.'EEFW.

STAUWART RESOLUTICON PROFESSICNAL LLP
Block-50, Flal Mo 73, Plampuera, Delbd = 110034,
Enfait - ginp bhphiilgmail coim

Monday, T April, 2025 (12t day fom the msume of
CIRP by Hon'blg MCLAT |8, 247 March 2026)

Description of the Immovable property

A Residential House Situated at House No. 32911 (Radha Nagar. Mear Sanjay
Atta Chakki, Bulandshahr, L. P, 203001 Owner of Property (1) Brantl Devi Wio
Braham Singh () Ramwati DeviVW/o Late Phool Singh, Area- 167.66 Sq. Mtr.

Boundares: East Property of Veerpal Singh Lodhi, West: Rasta 18 Ft Wide,
Morth: House of Maya Prakash & B.5. Chauhan, South: House of Gangaram
Demand Motice Date : 04.01.2025 , Date of Possession ; 20.03.2025
Outstandings : Rs 3281009.53 plus interest & other charges as on
12.09.2024 (inclusive of interest upto 13.06.2024)

=-J

Estimalnd dab of closirm of insobwancy
resakfion procass

Mame and reqiatrelan ramber of e
naoherey profiessional acling as inlerm
resabton profassional

- H ¥ 5 E] FER

KIFS HOUSING FINANCE LIMITED

Registerad Office: 6ih Floor, KiFE Corporabe House, Beside Halel Planat Landmark, Mear Ashok Valika, BRTS,
IZKON - Ambl Foad. Badakdew, Ambll, Ahmedabad, Gujaral - 380054,
Corporate Office; C-802, Lotus Park, Graham Firth Compound, Westem Express Highway, Goregaon [East), m
Murrial - 400063, Maharashira, india, Ph.No.; +31 2261796400, E-mall; conact@kifzhousing.com
Wabsita: wai kilshousing.com CIN - U592 GI2015PLCOAS0TS REI COR: DOR-00145

Appendix IV Symbolic Possession Notice (For Immovable Property) e
Whereas, ihe undersigned being the authorized officer of Kifs Howsing Finance Limited (KHFL) under the Secrilisation and
Reconstruction of Financial Assests-and Enforcement of Secundy Interest Act 2002 and In exercize of power confernad
under gaction 1M2) read with Role. 3'of the Secunty Interest (Enforcament) Rules 2002, Demand Notica/s) isswed by
Authorized Officer of the Company 1o the Borrawar(S) | Guarantor{S) mentioned herein balow b repay the amaund

Address mnd g-rral of the inlenm
mesakricon peolessianal, a5 registered with
e Board

Address and e-mail 1o be used for
orreaponience wilh the intenm rescdution
i soneal

11 |Las date o submissian ol caims

Chakki, Bulandshahr U.P. 203001. ; ﬂ'uistaﬂding_E = Rs 1 53.3&35‘20 plus interest & other charges as on menbaned in the nofice within 60 days from the dade af recaipl of fha said nofice, The barrewsr having failed o repay the i .:L.la_;?f_;l :;gi:::?&:ﬂ’;:ﬂﬂ;_r ;-':luse e
Guarantor: {Eﬂlr'lg LE-EE“ HE:II’“EF |:'|} Arvind| 12.09.2024 {IﬂﬂlUSi'H'E- ofinterest upto 30.1]5.21124] amaunt, natice hers by given to the Borrower(s] | Guaranton's| and the publicin genaral that the l.lf'-'.iEfﬁi!]FEI." has taken ;s.::nl';: |'r:1:il:r- it ||.'I:-.-:.|!|:I|:'|||

Kumar S/o Late Phool Singh (2) Sunil Kumar passession of the property described here in befow in exercise of pawers confierred on him under Sub-Section (4) of the Shiaseral

Slo Late Phool Singh (3] Prashant Kumar Slo Section 13 of the said Act read with Rule & of the Security Interest Enforcement riles, 2002, The Barrowers atfertion is 13, |Wamas of Insabency Promssonak ot Appiicatia

Late Phool Singh Add:- House No. 328/11,
Radha Nagar MNear Sanjay Atta Chakki
Bulandshahr U.P. 203001. (4) Poonam Rani

nvibed ko provision of sub-section (B} of sectiand of the &ct, In respect of lime avadable, Lo redeam the secured assals.
The Barrawar in parbizifar and (he public in genaral are heraby caulioned nol fo'deal with the proparty and any dealings
with the proparty will be subjectfo the change of KIFS for an amount 28 menlioned harein undes with fha ntzrast thersan

gerihed 1o 8ot B8 Authorsed
Rapreseniafive af crediion ina cass
{Thme rames for aach diss)

Wia Anil Kumar Nimesh Gali Mo, 16 Hariom ISr Mame of Borrowers! | Demand Notice/Date Possession 4. |Al Ralerant Fors anid F'ITE under e IBE 'E'"EJ"-'E"':F Rigulat s Procass
Farm House Kuteer Marg Ganga Vihar \No.| Buarantors & Amt. Outstanding Detail of Secured Assets: Motice f]:Digln e of sbihoreec pmodiniige:- - e Coifoma Pataone) Raguici JIE i Tomioad
Colony Muradnagar Ghaziabad, UP, 2012086, "|  Date of NPA [ Branch LAN Date | Type B :T:;:;f.:ﬁﬁ;sﬂ:;ﬁﬁﬁgm g4 thinugh ot
YT R I TP I YT —— Moradabad (UP) PIN 1 |1, Panchu Ram | Demand Notice Date : |Fial No 48 Khasra No 956 Khata Mo 00088 Sivar City| Symboic -.wéflaln.ar'_pe o g i
.| BEANCH: CIVIL LINES, MORADABAD « NO, M=T=ca i, otony, AzZad hagar, Moradaba - (Applicant) December 19, 2024 | Allshabad Public Schocd Vilage Sadullapur Badalpur Police|  March F—— : e —
Mr. Mohd Mursaleen Sio Arkan Hussain &| 244001, situated at MMIG H. No. M-1-247 MDA Colony Azad Nagar Yojna 2, Girja Devi Ofs. : Rs. 388818/ | Staton Daon Gautam Buddha Negar Uttar Pradesh India) 21, 2025 ﬁ:ﬁf&iﬂﬂ?ﬁ-ﬁgr ;aéﬁ?ajfﬂlﬂszn? Tnﬁﬁliﬂiﬂ:w?{ﬂ:;miar[ﬁ: rﬂhglr:iﬂs
Co. Boarrowet Mrs. Fatha Wio Mohd Moradabad (U.P) PIN-244001 measuring 72.00 5q. mir. Title deed of which is (Co-Applicant) Branch ] LAN 203307 Boundaries as Per Sale Dead: East Piot Of Cehar i Brniaok ki Fle;:l ; 10 EII;E‘- Bioh k 4 s by tha Horv bl N'.-: T i
v v : A _ - : I' West- 16 E1¥Wide Road H'..'{M'_'qg Pl N 4T ] .lg Weys F':-'IEI:': !ITI ansa, E' Lo |'.: -"u'.l'|=.|5 EFI| |l n..'EjFﬂl'IEE -ujl g i . ML orger
Musalean registered in the office of S.R. Moradabad in Book Mo 1. Vol Mo, 17878, Fage Mo MNP : November GHAZIABAD | ! _ North- South- i#self Maw the Hor'ble NCLAT Maw Delti. vide its ceder dated 24.03.2025 has directed the RP
349/362 S. No. 9199 dated 04-05-2022. Bounded: North-- 7.50 mitr wide road, 09, 2024 1054991/ @U-“%'L‘*“*‘-"I—W East- Plot E{;ﬂ'“ﬂ- ‘?""“t’ 6H io proceed with the CIRP. and the time period from 15.10.2024 1o 24 03,2025 has been excluded
South:- MIG Plots, West:- MMig 1 Plot No. 248, East - MMIG 1 Plot No. 248 _____| LWHLGHAGSATt: [Wide Fivad, Nort FAGtNG . South FlolNu 4 froeri this CIRP.
Demand Notice Date ; 29.11.2024 , Date of Possession: 20.03,2025 2 |1. Laxmi Laxmi | Demand Notice Date - |Residential House, Khasm No.204/8, Gali No.§, Moha | Symbosc The creditors of Mis Baredly Highways Project Limited are hereby called upon to subma their
Outstandings : Rs 49,54,520.78 plus interest & other charges (inclusive of (Applicant] January 09, 2025 |Ratan Nagar, Bandhan Bank Malyana Police Checkpost,|  March claims wath proaf on.or befors Monday, 7 April, 2025 1o the Intarim Resolution Professional at the
interest upto 31.07.2024) 2, Anuj Kumar [y, Rs, 908437/ | vovenue Vikage-Mallyana, Meerut, Utar Pradesh, India. | 21, 2025 address mantioned against antry No. 10,
N st ; Ty ' (Co-Applicant) Branch  LAN:  |2-J0UZ Boundaries as Far‘_ﬁalla Deed: Ejsl-_ 1E Feal The financial craditors shall submil thair claims with prool by efectronic maans enly, All other
4. BRANCH: DHAMPUR Colletral Property Address: Parchai Digital Studio, Kshatrya Nagar, Dhampur MPA MEERUT | 2520 Then House Kishar West- 18 Fagd Then 100" Wide Road, creditars may submitthe claims with proafin parsan, by postor by electronic means,
Borrower: M/S Parchai Digital Studio Prop. Opp. Girls _I""“?T Eﬁ_”*_EQ-E'. Dhampur, Dist- Bijnor 246761, Area;21.70 Sqm, Title Novembser 09, LNHLMERDOG350 North- 28 Feel Then F_ﬂ-:.t of other, South- ?IDI N 47 Afinancial credilor belanging 1o a chass, as isted agains! the entry No. 12, shallndicala s chaice
Nikhilesh Kumar Sfo Shri Yashpal Singh & Deed: Bahi No.1, Jild No.4147 Page No: 233/254 di: 08/11/2006. East: Shop of 2004 mﬁdﬁsﬂ'?ﬁw iﬂnﬂEﬁ 1;;;;0”23”“”;;23 Hm of Authorised Representstive from amang the three insolvency Professionals ksled against entry
Guarantor's (1) Mrs. Jaswanti Devi Wio Rajesyv Kumar, West: Sanjeev Kumar, North: Sanjeev Kumar, South: Bft Widerd Huuﬁ;uhﬁﬁiﬁﬂ SJnulh ':‘J; Sl smn:—dﬁn it M0.13 to act s Authonised Representative of the class [specfy dass] in Form CA - No
’ Road ieidicardiell: e e Vi Appicable

AR Demand Notice Date : 20.11.2024 , Date of Possession : 20.03.2025 : ¢ = h:'s"'T:'I'TW “?:alﬁfﬂm EDREWIEERE;EUARAETD& i R Submission of faise or misleading proafs of claim shall atiract penalties -l
. : oo’ s G aranton's are hanaby put o cawbon - property may be sokd & any ime hergin afler by way of pubiic auction/ CMA Sandeep Goal
Outstandings : Rs 4,02,990.70 plus interest & other charges (inciusive of {eders d o5 such i iy o be-Wealed as & nooe under Rule &, 8 & §.0f Secuity (eies) Enfrcement Fulks, 2002 i e atlo Brcleaiiral

interest upto 31.07.2024)

The dezailed inventony and Panchnama cowd nod be recorded due to obstnuctions a3 such property has been photographed.
Place: MEERUT

Date ; 26.03.2025 | Place : DELHINCR Sdi- Authorised Officer, KIFS Housing Finance Lid.

financialexp.epaptin - @ @

Diate: 26.03. 2025
Place: Mew Delki

Registration Mo: - IBBITPA-003AP-NO00T2i2017-18M10583
AFA No. AAJ058H0M/300626/309302 valid till 30,06.2026

Authorised Officer, UCO Bank

Date: 25.03.2025

New Delhi
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THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY. THIS IS NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE
TO SECURITIES. NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION, DIRECTLY OR INDIRECTLY OUTSIDE INDIA. INITIAL PUBLIC OFFERING OF EQUITY SHARES ON THE MAIN BOARD OF THE STOCK EXCHAMNGES IN
COMPLIANCE WITH CHAPTER Il OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUREMENTS) REGULATIONS, 2018, AS AMENDED.

PUBLIC ANNOUNCEMENT

™~ g

vikramsolar

CREATING CLIMATE FOR CHANGE

VIKRAM SOLAR LIMITED

Qur Company was orginally incorporated as 'Infernational Leather Clothiers Private Limited’ as a private imited company under the Companies Act, 1556, pursuant to a cedificala of incorporation dated Decamber 2, 2003, ssued by the Registrar of Companies, West
Bengal at Kolkata ("RoC"). Further, the name of our Company was changed from ‘International Leather Clathiers Private Limited to ‘International Clothiaes India Private Limited” pursuant to which a fresh certificate of incorporation consequent upon change of name was
izsued by the Rol dated May 10, 2006. The name of our Company was further changed from ‘International Clothiers India Private Limited o “Vikram Solar Private Limited” pursuant fowhich a fresh cerifcate of inconporaton consequent upon change of name was issued
by the RoC dated Seplember 3, 2008, Subsequently, our Campany was converled from a private Emited company 10 8 public Emited company and & fresh cedificate of incorporation consequent upon comversion from private to public company daled August 22, 2017 was
izsued by the RoC and the name of our Company was changed from ‘Vikram Solar Private Limited' to *Vikram Solar Limited'. For detalls in refation o the changes in the name and registerad office of our Company, please ses the saction litlked "History and Certain
Corporate Matters - Changes in our Registered Offfce " on page 285 of tha drafi rad harring prospachus dated Septernber 30, 2024 [*Draft Red Herring Prospectus’ or ‘DRHP7)
Registered Office: Biowonder, Unit No. 1102, 11th Floor, 785, Anandapur Main Road, Eastern Matropolitan Bypass, EK.T, Kolkata - 700107, West Bangal, India | Corporate Office: Tha Chambers, 8th Floor, 1865,
Rajdanga Main Road, EK.T,, Kolkata, West Bangal = T00 107 | Telephone: +91 33 2442 7234 | 73595, 31 354003 0408 / (409 | Website: weww vikramsolar.com | Corporate Identity Number: U18100WB2D05PLC 106448
Contact Person: Sudipta Bhowal, Company Secretary and Compliance Officer; Telephone: +91 33 2442 7399/ +91 33 2442 7299 | E-mail: secretanial@vikramsolar.com

[Flease scan the QR Code
1o view the Addendum)

NOTICE TO INVESTORS
ADDENDUM TO THE DRAFT RED HERRING PROSPECTUS DATED MARCH 25, 2025 (THE “ADDENDUM”)

OUR PROMOTERS: GYANESH CHAUDHARY, GYANESH CHAUDHARY FAMILY TRUST AND VIKRAM CAPITAL MANAGEMENT PRIVATE LIMITED

INITIAL PUBLIC OFFERING OF UP TO [«] EQUITY SHARES OF FACE VALUE OF ¥ 10 EACH ("EQUITY SHARES") OF VIKRAM SOLAR LIMITED ("OUR COMPANY" OR “COMPANY™ OR "ISSUER") FOR CASH AT A PRICE OF ¥ [«] PER EQUITY SHARE
(“OFFER PRICE™) AGGREGATING UPTO ¥ [«] MILLION (THE "OFFER") COMPRISING OF AFRESH ISSUEOF UPTO [«] EQUITY SHARES AGGREGATING UP TO ¥ 15,000.00 MILLION BY OUR COMPANY ["FRESH ISSUE™) AND AN OFFER FOR SALE OF
UP TO 17,450,882 EQUITY SHARES AGGREGATING UP TO 7 [«] MILLION {*OFFER FOR SALE") COMPRISING OF UP TO 2,500,000 EQUITY SHARES AGGREGATING UP TO ¥ [«] MILLION BY GYANESH CHAUDHARY, UP TO 5,000,000 EQUITY SHARES
AGGREGATING UP TO ¥ [«] MILLION BY VIKRAM CAPITAL MANAGEMENT PRIVATE LIMITED AND UP TO 9,950,882 EQUITY SHARES AGGREGATING UP TO 7 [«] MILLION BY ANIL CHAUDHARY, COLLECTIVELY REFERRED TO AS THE “SELLING
SHAREHOLDERS", AND SUCH EQUITY SHARES, THE “OFFERED SHARES"). THE OFFER INCLUDES ARESERVATION OF UPTO [«) EQUITY SHARES, AGGREGATING UPTO ¥ [#] MILLION [CONSTITUTING UP TO [#]% OF THE POST-OFFER PAID-UP
EQUITY SHARE CAPITAL), FOR SUBSCRIPTION BY ELIGIBLE EMPLOYEES (THE “EMPLOYEE RESERVATION PORTION"). THE OFFER LESS THE EMPLOYEE RESERVATION PORTION IS HEREINAFTER REFERRED TO AS “NET OFFER", THE OFFER
AND NET OFFER SHALL CONSTITUTE [#]% AND [«]%, RESPECTIVELY, OF THE POST-OFFER PAID-UP EQUITY SHARE CAPITAL OF QUR COMPANY. OUR COMPANY IN CONSULTATION WITH THE BOOK RUNNING LEAD MANAGERS, MAY OFFER A
DISCOUNT OF UPTO 2 [«] OF THE OFFER PRICE TO ELIGIBLE EMPLOYEES BIDDING IN THE EMPLOYEE RESERVATION PORTION {(“EMPLOYEE DISCOUNT™),

OUR COMPANY MAY, IN CONSULTATION WITH THE BOOK RUNNING LEAD MANAGERS, CONSIDER A FURTHER ISSUE OF SPECIFIED SECURITIES THROUGH A PRIVATE PLACEMENT, PREFERENTIAL OFFER OR ANY OTHER METHOD AS MAY BE
PERMITTED UNDER APPLICABLE LAW TO ANY PERSON(S) FOR CASH CONSIDERATION AGGREGATING UP TO ¥ 3,000.00 MILLICN {“PRE-IPO PLACEMENT"). THE PRE-IPO PLACEMENT WILL BE AT A PRICE TO BE DECIDED BY OUR COMPANY, IN
CONSULTATION WITH THE BOOK RUNNING LEAD MANAGERS AND THE PRE-IPO PLACEMENT, IF ANY, WILL BE UNDERTAKEN PRIOR TO FILING OF THE RED HERRING PROSPECTUS WITH THE ROC. IF THE PRE-IPO PLACEMENT IS COMPLETED,
THE SIZE OF THE FRESH ISSUE WILL BE REDUCED BY THE AMOUNT RAISED FROM THE PRE-IPO PLACEMENT AND THE MINIMUM OFFER SIZE SHALL CONSTITUTE AT LEAST 10 OF THE POST-OFFER PAID-UP EQUITY SHARE CAPITAL OF OUR
COMPANY, IN COMPLIANCE WITH RULE 19(2){B) OF THE SCRR. THE PRE-IPO PLACEMENT, IF UNDERTAKEN, SHALL NOT EXCEED 20°% OF THE SIZE OF THE FRESH ISSUE. THE UTILISATION OF THE PROCEEDS RAISED PURSUANT TO THE PRE-
IPO PLACEMENT WILL BE DONE TOWARDS THE OBJECTS OF THE FRESH ISSUE IN COMPLIANCE WITH APPLICABLE LAW. PRIOR TO THE COMPLETION OF THE OFFER AND THE ALLOTMENT PURSUANT TO THE PRE-IPO PLACEMENT, OUR
COMPANY SHALL APPROPRIATELY INTIMATE THE SUBSCRIBERS TO THE PRE-IPO PLACEMENT, THAT THERE IS NO GUARANTEE THAT OUR COMPANY MAY PROCEED WITH THE OFFER OR THE OFFER MAY BE SUCCESSFUL AND WILL RESULT
INTO LISTING OF THE EQUITY SHARES ON THE STOCK EXCHANGES. FURTHER, RELEVANT DISCLOSURES IN RELATION TO SUCH INTIMATION TO THE SUBSCRIBERS TO THE PRE-IPO PLACEMENT (IF UNDERTAKEN) SHALL BE
APPROPRIATELY MADEIN THE RELEVANT SECTIONS OF THE RED HERRING PROSPECTUS AND PROSPECTUS.,

This Addendum is in reference to the Draft Red Herring Prospectus filed with SEBI and the Stock Exchanges in relation fo the Offer. In this regard, potential Bidders should note that we propose to make certain modifications 1o the disclosures i the Draft Red Heming
Prospectus.

As dischosed in the section litked “Objects of the Offer" beginning on page 142 of the DRHP, our Company proposes to ulilize the Net Proceeds lowards the Tollowing objects: (i) partial funding of capital expandiura through mvestmeant in our whaolly owned Subsidiany, V3L
Green Power Private Limited ("VSL Green'), for setting up of an integrated 3,000 MW solar cell and 3,000 MW solar module manufacturing facility st plot no, A-5, A-6, A-T & A-10, SIPCOT Industrial Complex, Gangaikondan, District Tirunelveli 827 352, Tamil Nadu
(*Project Site”) |"Phase-| Project’); (¥} funding of capial expenditure throwgh investment in VEL Green, for expandmg the manufacturing capacity of the solarmodule manufacluring facilily sef up under the Phase-1 Project from 3,000 MW to 6,000 MW at the Project Site
(*Phase-ll Project’); and (i) general corporale purposes,

While, in relation to the Phasa-] Project, we are efigible and intand 1o avail benefits under the production-linked incentiva schame for High Eficiency Solar PY Modulas (*PLI Scheme”) and the additional incentives offered by the Govamment of Tamil Nadu by way of a
structured package of assistance, in relation to the Phase-| Projact, we ane currently not availing and do nol intend 1o avail any incentives or subsidies, including incentives offered through Maedified Special Incentive Package Schame [*MSIPS”) of the Govesnmant of
India. Moreover, as wa will ba avading benefits under the PL| Schemae for the Phasae-1 Project, we will not ba eligible to avail benefits undaer M3IPS for the Phase-| Project.

Further, in relation tothe Phase-| Project, V3L Green has received a sanction letier dated September 23, 2024 from Indian Renswable Enengy Development Agency Limited (IREDA”) for an amount aggregating fo 217,000 million (*Project Loan”) and as required under

the said sanction lefter, the capital and’ or inferest subsidy received under the PLI Scheme and additional incentives offered by the Government of Tamil Nadu by way of a structured package of assisiance shall be uiilised towards prepaymend of the Project Loan avafed

from IREC A only, tillif i fully repaid. Accordingly, the follewing modifications are proposed fo be made to the Draft Red Hemng Prospectus by way of this Addendem:

1. Weproposato subshiute the disclosura in risk factor no. 13- We may nol remain eligibie for or benefil from ceratn govermment podcies. Any fature to remain figible for or benefil from such govermmen! polickes, coull have an advarse impact on our business, financial
eondftion, and resuits of operaionz”on page 45af the DRHP with the following:

“13. We may not remain eligible for or benefit from cerfain government policies. Any failure to remain eligible for or benefit from such government policies, could have an adverse impact on our business, financial cendition, and results of
operations.

We banefil from a favourable regulatory landscape and support provided o demestic manufacturing, For example, in 2012 the Gol launched the Modified Special Incentive Package Scheme ["MSIPS”) to provide subsidies for capilal expenditure. Under this scheme
domastic players can avall of certain capital expanditure subssdies of 20% for piants sel up in 2 SEZ and 25% for plants set up in non-SEZs. Although MSIPS had been discontinued, we had received approval In Fiscal 2022 for capital subsidies under MSIPS for
expansion m the Oragadam facilily and subsequently recehved 365,592 million in Fiscal 2024, In November 2020, the Gol infroduced the PLI scheme for manufacturing high-efficiency solar PY modulas with a financial outiay of $45,000.00 milkon, which 15 later
enhancad with an additional 19500000 million under the Union Budget for Fiscal 2023. and as a result the segment could see a further boost (Source: CRISIL Report]. This scheme provides companies with production-linked incentives on sales from products
manuiaciured in domesticwnis. We intend to wuse a poriion of our Net Proceeds toestabish the new facility with a capacity of 3.00 GW in Tamil Kadu for the manufacturing of solar PV modules through TOPCon technoéogy, and 3.00 GW will be backward integrated fo
manufacture solar cells ("Phase-l Project’). In this regard, for the Phase-1 Project. we have received a letter of award dated April 18, 2023 under the Production Linked Incentive [*PLI") schemae for setting up this facility as it clazsifies as a cefl-and-rmodule integrated
plan under such scheme. We will be entifled io receive certain subsidies over fve yvears from the scheduled commercial operations date of the faclty, provided the adherence of certain parameters under the scheme. On May 22, 2024, we have furiher applied for
Extension of Schedule Commissioning Date to April 18, 2026 {i.e., an 18-month extension). There can be no assurance that we will recenve the exdension of schedwled commessioning date or achieve the conditions prescribed under the PLI scheme and consequently
may nod be entitied fo recaive the benefits provided under the scheme in full or at all. Furthermore, inthe event of any shift in the Gol's priorities which results in a cancefiation of existing bids awarded under the PLI scheme orin the event the Gol initiates a fresh auction
there can be no assurance that we will remain eligible for such bid at the relevant time, that we will submit & new bid under the PLI scheme or that we will succsed in besng awarded the benefits under the PLI scheme incase a new bid is subméted, As we will be avading
benefits under the PLI Scheme for the Phase-1 Project, we will nol be eligible to avail benefits under MSIPS for the Phass-| Project

Cur sirateqgic expansion plans to establish a new facility in Tamil Nadu under the Phase-| Project may also benefit from incentives offerad by the gowernment of Tamil Nadu for electronic hardware manufacturing under which we would ba eligibla fo claim various
subsidies such as capéal subsidy, eleciricity tax exempbion, inferest subsidy, fraining subsidy and a 50% stamp duty exemplion which form a substantial porfion of our project capital expenditure, There had not been any subsidy received until the date of this Draft Red
Herring Prospectus from Tamil Medu excepd for the kand for the proposed object of the Ofier leased by SIPCOT at concessional rate. There can be no assurance thal we will achieve the condilions prescribed under the scheme of the government of Tamil Madu and
consequently may not be entitled to receive the benefils provided under the scheme.

Inthe event that we ara not abla to rarmain aligibla or benefit frormthe PLI Scheme or incentives fram the governmant of Tamil Madu for the Phase-1 Project, it could impact our financiai condition, oparations and cash flows.

Addiionally, we intend fo ulilise & portion of the Met Proceeds for expanding the manufachuring capacity of the solar module manufacturing facility set up under the Phase-| Project from 3.00 GW o 6.00 GW ["Phase-ll Project™. In relation fo the Phase-ll Project. we are
currently not availing and do notintend to avail any incentives or subsidies for the Phase- |l Project, including incentives offered through MSIPS.”
2. Wepraposa toincluda the following confirmation in the second paragraph under the saction titted “Dataills of the Objects- . Partial funding of capital axpenditura for the Phase-| Project” on page 145 of the DRHP:

*...In relation to the capilal andf or interest subsidy received under the PLI Scheme and additional incentives offered by the Government of Tamil Nadu by way of the structured package of assistance, as required under the sanction lstter dated September 23, 2024
issued by IREDA, we confirm that it shall be ulilised towards prepayment of the Project Loan availed from IRED&ondy, il it is fully repaid.”

3. Weproposga to subsfitute the discloswra in the second paragraph under the section tited “Details of the Objects- |l. Funding of capital expenditure for the Phase-ll Projeet” on page 155 of tha DRHP with the following:
“While we seek {o foray info the manulacluring of solar cells, with the establishment of the Phase-l Project, we intend to capitalise on our expertise in the manufaciunng of solar P modules with the Phase-l| Projed, For further details in relation o our business
operations and strategic expansion plans, please see the seclion ttked “Our Business” on page 235. In relation to the Phase-l! Project, we are currently not avading and do notintend to avail any incentives or subsidies for the Phase-il Project, including incentives
offersd through MSIPS.”

4, Wepropozeto substitute the disclosure in the first and second paragraphs on page 241 of the DEHP, under the section filed *Ouwr Busingss- Ovenview "with the following:
“We have also recently concluded raising capital on June 25, 2024 of 7,040, 17 million through private placement for working capital needs and to cover expenseas for upgrades and expansion, For further information, see “Capital Struchire"on page 109, In particular
to this Offering, we intend to use a majority portion of our Net Proceeds to establish an integrated 3.00 GW solar cefl and 3.00 GW solar module manufacturing facility in Tamil Nadu in phase-l {"Phase-l") and to expand the manufacturing capacity of the solar module
manufacturing facality set up under Phase-1 from 3.00 GW to 6.00 GW, in phase-1l ("Phase-II’), In this regard, for the Phase-l, we have received a leter of award dated April 18, 2023 under the Producton Linked Incentrve ("PLI) scheme for setting up this faciity as it
classifies as a cell-and-module integrated plan under such scheme, We will be entifed 1o receive cerain subsidies over fve years from the scheduled commercial operations date of the faciity, provided the adherence of cerain parameters under the scheme. In
relalion to this, on May 22, 2024, we have applied for an extension of our scheduled COD bo April 18, 2026 (i.2., an 18-month extension from the original COD0 in the letter of award). For the Phase-l, we could also benefit from the additional incentives offered by the state
government of Tamil Madu for elecironic hardware manufacturing under which we would be eligibée to claim various subsidies such as capial subsidy, electricity duty exemption, inferest subsidy, braining subsidy and a stamp duty exemplion which form a substantial
podion af aur project capital expanditure, In relation lo Phase-l|, we aracurrently not availing and do not intend o avail any incentives or subsidies for Phase-1l, including incentives offered through MSIPS,
Furthermore, the Indian Renewable Energy Development Agency Limited ("IREDA™) has also exdended financing of T17,000.00 mdlion purseant bo s sanction leiter dated Saptember 23, 2024 to enable our wholly owned subsidiary VEL Green Power Private Limited
1o sl up Phase-| of sur upcoming facility in Tamil Nadu. As raquired undar the said sanction lettar, the capital and! or interest subsidy received under the PLI Schame and the incentivas racaived from the Govarmmant of Tamil Nadu for the Phase-i shall be utilised
towards the prepaymant of the loan only, il itis fully rapasd,”

5. We propose to substitude the disclosure in the third and fourih paragraphs under the section tited "Our Busmess- Our Key Stralegies- Maintain domestic market posilion through strategic expansion of solar PV modite manuwfackuning and backwarnd infegration into
solar el manufaciunng “on pages 250-251 of the DRHP with the fallowing;
"We thenintend to vse a majority portion of our Net Proceeds 1o establish an integrated 3.00 GW solar cell and 3.00 GW solar module manufacturing facility in Tamil Naduw in Phase-1and to expand the manufacturing capacity of the solar modube manufacturing faciity
setup under Phase-l from 3.00 GW to 6.00 GW, in Phase-ll. We were successful inour PLI Scheme bid {throwugh letier of award dated April 18, 2023) for 2 40 GW of high efficiency Solar P modules which will be backward infegrated into call production. For Phase-|
such scheme would provide us with production-based incentves of 35,285 40 million over five years postits scheduled commercial operations date ("COD7), provided the adherence of certain parameters under the scheme. In relation to this, an May 22, 2024, we
have applied for an extension of our schedulad COD to April 18, 2026 {i.a_, an 18-rmonth axtansion from the original CODin the letter of award )

Pursuant to our intention to establish such a taclty in Tamil Nadu, by making investment and employment generation comméidments in the state, we have also been grantsd a struchered package of assistance from the state of Tamil Nadu for Phase-l which entails
varous special meentives such as, special capital subsidy, turnover based subsidy, payroll and training subsidy, electicity duty exempfion, amongstothers, accruing over 10 years post the COD, which could be worth up fo apprommately to ¥ 9,000 malion. We expecta
target commissioning by Fiscal 2026 forour new facility in Tamd Nadu. As of the date of this Draft Red Heming Prospectus. we have acquired the land for such facility and preparations and approvais for designs and drawings are in progress. In relation io Phase-1 ofthis
new facility, we have also procured financing of % 17, 000.00 million for the additional module and cell lines through the Indian Renewable Energy Development Agency ("IREDA") pursiant io its sanction ketter dated September 23, 2024. As required under the said
sanction letter, tha capital and! or interast subsidy received under the PLI Schame and the incentives recaivad from the Govemment of Tamil Nadu for the Phase- shall be utilised towards the prepayment of the loan anly, till it is fully repaid. Wa axpact tha upcoming
solar PV modube unit o start the production from Ociober 2025 and the solar cell unit by January 2026, For furtherinformation, see “Wanufactunng capacibies and facifies - Upcoming manufachuring faclily™on page 265.7
fi. Weproposs bo substitute the disclosure in the first paragraph on page 406 of the DRHP, under the ssction titled "Managemenl's Discussion and Analysis of Fmancial Condition and Resuilts of Operations- Ovendaw " with the following:

"We have also recendly concluded raising capital on June 25, 2024 of T7,040.17 millicr: through private placament for working capital needs and to cover expenses for upgrades and expangion, For further information, see "Capitsl Sruchure"on page 109. In particidar
1o this Offering, we intand to use a majorly porion of our Net Proceads (o estabish an integrated 3,00 GW solar cell and 3.00 GW solar module manufactunng facility in Tamil Nadu in phase-1 {"Phase-I"] and to expand the manufaciuring capacity of the salar module
manufaciuring facility set up under Phase-| from 3.00 GW to 6.00 GW, In phase-ll (*Phase-II"). In this regard, for Phase-|, we have received a latter of award dated April 18, 2023 under the Production Linkad Incentive ("PLI") scheme for satting up this facility as it
classifies as a cell-and-module integrated plan under such scheme, We will be entitled to receive cerlain subsidies over five years from the scheduled commercial operabons date (COD") of the facility, provided the adharence of ceflain parameters under the scheme
Inrelation 1o this, on May 22, 2024, we have applied for an extension of our scheduled COD to April 18, 2026 (1.2, an 18-manth extension fram the anginal COD in the letter of award). For the Phase-1, we could also benefit from the addibonal incentives offered by the
state governmant of Tamil Nadu for electronic hardware manufacturing under which wa would be eligible to claim various subsidies such as capital subsidy, electricity duly exemption, interest subsidy, training subsidy and a stamg duty exemption whsch Torm a
substantial portion of our project capital expendiura. In relation to Phase-ll, we are curmently not availing and do not intend to avail any incentives or subsidies for Phage-l| including incentives offered through MSIPS.”

The Addendum should be read in conjunction with the Draft Red Herming Prospectus. The imformation in this Addendum supplements and updates the informabion in the Oraft Red Herring Prospectus. However, this Addendum does not purport o, nor does it reflect all the
changes that have occurred from the date of filing of the Draft Red Herring Prospectus and the date of this Addendum, except to the exient of the modifications included in the Addendum. Piease nofe that the information Included in the Draft Red Herring Prospectus will be
suilably updated, including to the extent updated by way of this Addendum, as may be applicable. in the Red Herring Prospecius and the Prospecius, Inveslors shoukd not rely on the Drafl Red Herring Prospectus or this Addendum for any investment decision, and shouwkd
raad Ihe Red Harming Prospectus, as and when i is filed with the RoC, SEBI and the Slock Exchanges, before making an investment decsion with respect la the Offer

Thiz Addendum shall be available on the website of SEBI ai wew.sebi gov.in, the website of Stock Exchanges at www.nseindsa.com and www bseindia.com, the website of our Company at www.vikramsolar.com and the websites of the Book Running Lead Managers,
namely, JM Financial Limited af wanw. jmfl.com, Muvama Wealth Management Limited af waw.nuvama.com, UBS Secuntes India Private Limited at www .ubs.comiindiacfiers, Equirus Gapéal Private Limited at www.equirus.com-and PhilkpCapital (India) Private Limited
at hitps:fiphillipcapital.in. All capitalized terms used in this Addendum shall, unless the context otherwise requirss, have the meanings ascribed to them in the Draft Red Heming Prospectus

BOOK RUNNING LEAD MANAGERS

3 UBS

UBS Securities India Private Limited
Level 2, 3, Morth Avenue, Maker Mazity,
Bandra Kurla Complex Bandra East,
Mumbai 400 051 Maharashira, India
Telephome: +97 &2 6155 6000
E-mail: olvikramsolaripof@ubs. com
Investor grievance e-mail:
igmbindia@ubs.com

Website: www.ubs.comiindiacfers
Contact person: Abhishek Josh
SEBI registration no.: INMODOD13101

REGISTRAR TO THE OFFER

MUFG Intime India Private Limited (Formerly Link Intime India Private Limited)
(.) M U FG C-101, 1t Floar, 247 Park, LE.S. Marg, Vikhrali Wesl, Murmbai 400 082, Maharashira, India. Telephone: +51 810 811 49489; E-mail: vikramsolar ipo@@inkintime. ca.in

Investor grievance e-mail; vikramsolar ipofiinkintime co.in, Website: wwa in rmpms.mufg.com; Contact person: Shanti Gopalkrishnan; SEBI registration no.: INROOOO0405E

For VIKRAM SOLAR LIMITED

0n behaif of the Board of Direclors

Sdl-

Sudipia Bhowal

Company Secretany and Compliance Officer

=72 equirus

Equirus Capital Private Limited

12th Floor, C Wing, Marathan Fuburei,
M M Joshi Marg, Lower Parel,

Mumbai — 400013 Maharashtra, India
Telephone: =51 22 4332 0734
E-mail: velipoi@eguirus.com
Investor grievance e-mail:
invesiorsgrievanca@enquirus. com
Website: www.eguirus,com

Contact person: Mrunal Jadhav

SEBI registration no.: INMOO0011286

~’ nuvama

Muvama Wealth Management Limited

801 - B04, Wing A, Building No 3, Inspire BKE,
G Block, Bandra Kurla Complax, Bandra East,
Mumbai 400 €51, Maharashira, India
Telephone; +91 ZZ 4009 4400

E-mail: projeclofong@nuvama. com

Investor grievance a-mail:

customersenice m@nuvama.com

Website: www.nuvama.com

Contact person: Lokesh Shah

SEBI registration no: INMOOCG1 3004

IJM FINANCIAL

JM Financial Limited

7" Floor, Cnergy

Appasaheb Marathe Marg, Prabhadevl
Mumbai 400 025 Maharashira, India
Telephone: +871 Z2 6630 3030
E-mail: vslipo@jmfl.com

Investor grievance e-mail:

grievance ibdiXjmfl.com

Website: www.jmfl.com

Contact person: Praches Dhuri

SEBI registration no.: INMODDO10361

ii i

PhillipCapital {India) Private Limited
M., 18th Floor, Urmi Estate, 55,
Ganpatrao Kadam Marg, Lower Parel Weslt,
Mumbai - 430 113, Maharashira. India
Telephone: +31 22 2483 1919

E-mail: projectonon-po@phillipcapital in
Investor grievance e-mall:
mbcustomaraffairs@phdipcapital.in
Website: hitps phillipcapital.in/
Contact person: Kavil Vora

SEBI registration no.: INMODOO12458

Place : Kolkala, West Bangal
Date : March25, 2025

Vikram Solar Limited is proposing, subject to applicable statutory and regulatory requirements, receipt of reguisite approvals, market conditions and other considerations, to make an initial public offering of s Equity Shares and has féed a DRHF dated September 30,
2024 with SEBI and the Stock Exchanges. The DRHP is available on the wabsite of SEB| al www.sebigovin, as well as on the websiles of the Slock Exchanges e, BSE and N3E al www. bssindia com and www.nseindia.com, respectively, on the website of the Company
at waaw vikramsodar.com and the websites of the Book Running Lead Managers, namaly, JM Financiad Limited at wew. jmifl.oom, Muvama Waalth Management Limited at wwnw nuvamia.com, UBS Securities [ndia Private Limited at www.ubs comiindiaofiars, Equirus
Capital Frivate Limited at www eguirus.com and FrallipCapdal (India) Private Lemited at hitps:phillipcapital.ind, respectively. Potential invesiors should note that investment in equity shares involves a high degres of risk. For details, potentisl evestors should refer 1o the
FHP which may ba filed with the RoC | in the fulure, including the section liled “Risk Factors”. Potential investors should nat rely on the DRHP filed with SEBFand the Siock Exchanges in making any investment decssion

The Equaily Shares offered in the Offer have not been and will not be registered under the U.S, Securities Actol 1933, as amended ("U.S, Securities Act”) or any slale securities laws in the United Stales and, unless so registered, may not be offered or sold within the United
States, except pursuant to an exemption from, orin a trangaction not subject to, the registration requiremeants of the U5, Securities Act and applicable state securities laws. Accordingly, the Equity Shares are only being offered and sobd {ij within the United States only to
persons reasonably befieved to be "qualified msiibuiional buvers” (as defined in Rule 144A underthe LS. Secunfies Act) pursuant to Section 4{a) of the U.S. Securities Act, and (8) outside the United Sfates in “offshore transactions” as defined in and in compdiance with

Riegulation 5 under the U5, Secunties Acl and the applicable laws of the jurisdiction where those offers and sales are made. There will be no public offering of the Equity Shares in the United Stales e
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